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(c) Instructions are issued from time to 
time emphasising proper use of orderlies. 
Complaints about violation of such instruc-
tions are examined and suitable action is 
taken.
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Payment of City Compeasatary Allowance to 
Auxiliary Airmen

4532. SHRI PHOOL CHAND VERM A: 
Will the Mfebier of DBHBNCB be pleased 
to state :

(a) whether the Auxiliary Airmen called 
up for regular service with the Indian Air

Force from the Railways during the Emer-
gency 1962 were not paid the City Compen-
satory Allowances at the Civil rate in contra-
vention of Section 29(2) of the Reserve 
and Auxiliary Air Force Act, 1952 ; and

(b) if so, the reasons therefor ?

THE MINISTER OF DBFENCE (SHRI 
JAGJIVAN RAM): (a) There has been no 
contravention of Section 29(2) of the Reserve 
and Auxiliary Air Force Act, 1952, which 
relates to pay and allowances during the 
period of training onlv. In the case of Civil 
Government servants, who were members of 
the Auxiliary Air Force and who were called 
up for active service, all local and compen-
satory allowances, were regulated in accor-
dance with the Air Force Pay Code as laid 
down in Section 29(1) of the above men-
tioned Act. The/ were also made eligible 
for hazard pay, high altitude allowance, 
field area concessions and other benefits 
peculiar to Air Force Service, in accordance 
with Air Force Rules.

(b) Does not arise.
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